IN THE INCOME TAX APPELLATE TRIBUNAL

NAGPUR BENCH : NAGPUR
[THROUGH VIRTUAL HEARING AT
INCOME TAX APPELLATE TRIBUNAL : PUNE BENCHES : PUNE

BEFORE SHRI SATBEER SINGH GODARA, JUDICIAL MEMBER
AND
DR. DIPAK RIPOTE, ACCOUNTANT MEMBER

[.T.A.No.114/NAG./2019
Assessment Year 2014-2015

Shri Pankaj D. Dube, The Pr.CIT, Nagpur-1,
Flat No.201, Kamalshree Room No.108, Ayakar
Apptt., Op. Ahilya Mandir, vs. | Bhavan, Telankhedi Road,
Dhantoli, Nagpur. Civil Lines, Nagpur
Maharashtra. PIN - 440 001.
PAN AAWPDGS5442P Maharashtra.

(Appellant) (Respondent)

For Assessee : -None-

For Revenue : | Shri Kailash Kanojiya, Sr. DR

Date of Hearing : | 22.09.2023

Date of Pronouncement : | 28.09.2023

ORDER

PER SATBEER SINGH GODARA, J.M. :

This assessee’s appeal for assessment year 2014-
2015, arises against the Pr.CIT, Nagpur-1, Nagpur’s Order
F.No.Pr.CIT-1/NGP/Judl/263/PDD/2018-19, dated 22.03.2019,
involving proceedings u/s.263 of the Income Tax Act, 1961 (in

short “the Act”).

None appeared at assessee’s behest despite service

of notice. He is accordingly proceeded ex-parte.




I.T.A.No.114/NAG./2019

2. During the course of hearing, it is noticed that the
assessee had opted to settle the disputed tax amount under

VIVAD SE VISHWAS SCHEME, 2020 and the department has

issued Form No.5 which read as under :
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It is hereby clarified that making a declaration under this Act shall not amount to conge ding the tax position and it shail not be lawful for the income-
“"‘:“?‘“’“‘Y of the declarant being a party In appeal or writ petition or special leave petition to contend that the declarant or the income-1ax
authority, as the case may be, has acquiesced in the decision on the dispuled issue by settling the dispute.
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Place/ IP Address: -~ 10.176.27.243 ; " Name of the Designated Autharity : HARSHVARGHINI BUTY
Date: 27-Sep-2022 Feren 'gr_:_volDeéign:sted\hu!hnrityz PRCIT
To
(1) The declarant
{2) Assessing Officer
(3) Concerned Principal Commissioner of Income-Tax
{4) Concerned Appeliate Forum -
3. In view of the above, we dismiss the appeal of the
aSSESSEeE.

Order pronounced in the open Court on 28.09.2023.

Sd/- Sd/-
[DR. DIPAK P. RIPOTE] [SATBEER SINGH GODARA]
ACCOUNTANT MEMBER JUDICIAL MEMBER
Pune, Dated 28t September, 2023
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